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.K,, the nth day of- December. 1998New DelhiT tni-

6- sab NB^rLi.'ageS
Tears prevTaTv employed

fith BN dap Delhi police, R/o'Mohan'Gafdeh. Ullam Nagar. New
l)elhi-l 10059

,By Advocate -Shri Shankar Ralul
Versus

-APPLICAWTS

, The Delhi Administration ' "ugh
• Additional Commissioner of PoUoe

Armed Police, Police Headguai tor.
M.S.0.Building, New Delhi^

2. Dy. Commissioner of '̂"'IreSPONDEJITS
D.A.P. Model Town Delhi.

(By Advocate - Shri Raiinder Pandita)
PRO E R

Rv Hen' ble Smt.E...La.kxhmi.-.-S^^^^

After hearing both the learned counsel for

some time, Shri Shankar Raju, learned counsel for the
applicant states that as the main relief prayed for
in the OA has already been granted by the

respondents, although he submits that with regard to

the date of promotion the applicant (S<?n^r"ow,.ir^has a

grievance, he seeks permission to witlidraw this OA

together with MA 2563/98. He further states that «

liberty may be granted to take any other pr ooeeuiing

which is permitted under law.



2 : -

In the above circumstances the OA and MA ai

disposed of as withdrawn. If any ^her grievance
survives, it is open to the applicant to pursue his

_i • ^ No ,legal remedies^ as advised.
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